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4 	IN THE CENTRAL FOMINISTRATI%IE TRIBUNAL ; HYDERABAD BENCH 

AT HYDERABAD 

ORIGINAL  EEL! 

ORDER - 04:12:1996 

Between :- 

3ogi Madlmva Rao 

Applicant 

And 

The Supdt. of Poet Otfices 
Machilipatnam DiQision, 
Nachilipatnam, 

Head Postmaster, 
Machilipatnamj4ead Offics. 

Respondents 

Counsel for the AppLicant 
	

Shri S.O..Ku laker ni 

Counsel for the Respondents : 	Shri V.Bhimanna, tC 

— 
CORAM: 

._.tur.uflMj_ntc_e.uin.,_fl_.n ns,,són_-n.. 

THE HON'BLE 	SHRI B.S.JAI PARAMESHWAR 	: MEMBER (3) 

aioa 	pm.. uiu.; is a.o 	a,srs 	n .nanyarc jan, riemuer 3M) 	J. 

None for the applicant. Shri J.Bhimanna for the Respon-

dents. The facts of  this c 336 are as follows :— 

The applicant was initiaLly engaged as a part-time 

C asual Labourer on 31-5-80 with 3 hours work per day. His work 
per dayr- 
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1-8-62. The eervicqof the applicant was àispensed with effect 

from 17-10-86. He was later re-engaged with effect from 14-3-8? 

on 5 hours work fler day. It was further increased to 6 hours 

per day with effect from 14-6-93 in normal seasons and 7 hours 

per day in Summer Season. As per, the above position the appli-

cant was a part time casual labourer. 

	

2. 	Lscheme was formulated termed as "Casual Labourers 

(Grant of temporary Status & Regularisation) Scheme" dt.12-4-91. 

in th,fa schameLas he has rendered continuous service of Least 

one year and during that period he had Out in a service on 240 

days. He further relied on the jdgement of the Full Bench of 

this Tribunal in GA 912/92 and GA. 916/92 decided on 7-6-93 to 

state that he has fulfilled theeligibility condition as per the 

Full Bench Judgernemt. 

	

3, 	This O.R. is filed praying for a ditjection to the respon- 

dents to treat him as full time csual worker for the purpose 

of grant of temporary status in 6oup-O post with all consequential 

benefits of HRA, CCA, Bonus etc.,:with effect from 29-11-89 

Latourer(rant of Temporary Statue and RB9ularisatioi4.  

	

4. 	The main condition in the schema1is in regard to fulfil- 

ment of period of service. The appli'cant submits that he fulfills 

the eligibility of service condition of having put in the re- 

quired number of days of service in view of the Full Bench 
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Judgemant referred tout it is stated in the reply that the 

Full Bench Judgement referred to above has been stayed by the 

Supreme Court. No final orders have been given in the SLP filed 

against the Full Bench Judgement. In view of the position no 

direction could be given in this case till the Sueme Court 

disposes of the SLP filed in CA 912/92 and CA 916/92. The applicant 

is ertitled to fits a representation in regard to grant of tempo—

rary status to him as per the scheme after the disposal of the SLP 

referred to above. 

In view of the above the CA is disposed of with no 

direction'but the applicant is entitled to file suitabLe represen—

tationjo consider his case for grant of temporary status in— 

filed against Full Bench Judgement.in  OR 912/92 and OR 916/92on 

the rite or tnis aencn•  

The O.A. is ordered accordingly. No order as to coste. 

A/C tANGARA JAN) 
Member (A) 

Dated: 4th Decamber2_1221 ------------------- 
Dictated in Open Court. 
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